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IYEY PR 1ol {8 R, Al F1 gRT YIRS ¥9 H, fa=mR far smg) "
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ETRT-1 AT AT G 3117 e g & of 1 a1

SHRI SURESH PRABHU  Sir, | move : "That the Bill be
passed.”

TR IR A fora 11 3f1R 98 Wi gal

SHRI O. RAJAGOPAL : Mr. Vice-Chairman, Sir, | would like to
make a request to you. The next Bill, the Delhi Rent (Amendment) Bill,
1997 be taken up later on because there is a move to bring forth
amendments to this Bill. In view of this, | would request you to take up
the Protection of Plant Varieties and Farmers' Rights Bill.2001. There
is some urgency also with regard to this Bill.

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS BILL, 2001

JUAATEIE (S T THT BIRIH): 379 & U197 fHe 3R HuD ATABR A&
f4era , 2001 o1 81 AT P HAT

THE MINISTER OF AGRICULTURE (SHRI AJIT SINGH): Mr.
Vice-Chairman, Sir, | move :

"That the Bill to provide for the establishment of an
effective system for protection of plant varieties, the
rights of farmers and plant breeders and to encourage
the deve-lopment of new varieties of plants, as passed
by the Lok Sabha, be taken into consideration. "
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[THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) in the Chair]

The Protection of Plant Varieties and Farmers' Rights Bill was
introduced in the Lok Sabha on the 14™ September, 1999. Thereafter,
the Bill was referred to a Joint Committee of both Houses of
Parliament, comprising 20 Members from the Lok Sabha and 10
Members from the Rajya Sabha, under the Chairmanship of Shri Sahib
Singh Verma. The Joint Committee presented its report to the Lok
Sabha and Rajya Sabha on the 25" August, 2000. The JPC visited 15
States and recorded oral evidence of representatives of farmers,
experts, individuals etc. and received 132 memoranda containing
suggestions. The Joint Committee have revised the Bill, based on their
extensive interaction with the representatives of farmers, experts,
individuals etc., during their visits to various States.

The concept of Plant Breeders' rights arises from the need to
provide incentives to plant breeders engaged in the creative work of
research which sustains agricultural progress through returns on
investments made in research and to persuade the researcher to
share the benefits of his creativity with society. A system of plant
breeders' rights encourages better and mission-oriented research for
development of varieties that are fully suited to a given agro-climatic
region.

India has developed commendable strength in agricultural
research. Indian breeders working, mainly, in the public research
system have developed a large number of new varieties. In the
absence of plant breeders' rights, these varieties would be freely
available to others for exploitation. New varieties developed on th'e
basis of these varieties could get protected in other countries without
any benefit accruing to Indian institutions/organisations, whereas the
availability of varieties developed in countries which provide for plant
breeders' rights would be restricted in India. Therefore, putting in place
a system of plant breeders' rights through law in India provides
protection to the plant varieties developed by public research system.
A system of plant breeders' rights in the country would also encourage
foreign companies to organise buy-back production of seeds in India
for export to their countries without any fear of unauthorised use of
their genetic material.

The obiective of the proposed legislation is to give a
significant thrust to agricultural growth by providing an effective
system for the protection of plant varieties and farmers' rights which
will stimulate investments for research and development, both in the
public and the
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private sectors, for the development of new plant varieties by ensuring
appropriate returns on such investment. It will also facilitate the growth
of the seed industry in the country through domestic and foreign
investment which will ensure the availability of high quality seeds and
planting material to Indian farmers. The proposed legislation
recognises the role of farmers as cultivators and conservers and the
contribution of traditional, rural and tribal communities to the country's
agro biodiversity by rewarding them for their contribution through
benefit sharing and protecting the traditional rights of the farmers.

"Farmers" Rights' have been assigned special status and
prominence in the "Protection of Plant Varieties & Farmers' Rights Bill,
20001". A separate chapter relating to "Farmers' Rights" entitles a
farmer the same level of protection as in the case of breeder, if he has
bred a new variety. Farmers' variety, like other extant varieties, will
also be entitled for protection. A farmer, who is engaged in
conservation of genetic resources of land races, wild relatives etc., is
also entitled for recognition and reward. The farmers' rights include his
traditional rights to save, use, sow, re-sow, exchange, share or sell his
farm produce, including seed or a variety, protected under this Act,
with the exception that he will not be entitled to sell branded seed of a
protected variety. There are other unique features like protection
extended to farmers for innocent infringement and compensation to be
given to farmers if the registered variety does not meet the promised
level of performance under given conditions.

The draft of the Bill, as revised by the JPC, was circulated to
all concerned Ministries and Departments for their views. On the basis
of the feedback, two modifications were suggested: firstly, limiting of
benefit sharing to citizens of India and firms etc. established in India;
and secondly, authorising the Government of India to issue directives
to the PVP Authority in the public interest. In addition, linguistic and
legalistic amendments have been introduced.

The Protection of Plant Varieties & Farmers' Rights Bill, 2001,
as revised by the JPC, with the official amendments, was considered
and passed by the Lok Sabha on the 9" of this month.

The Rajya Sabha may consider the Protection of Plant
Varieties & Farmers' Rights Bill, 2001, as passed by the Lok Sabha,
and pass the Bill. Thank you, Sir.
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The question was proposed.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Now, the
motion is open for discussion. Before we start the discussion proper,
let me say one thing. As the Minister has rightly pointed out, the Bill
has gone through the process of the Joint Parliamentary Committee. |
am given to understand that we have a very heavy schedule of
business tomorrow. So, we will make an all-out attempt to conclude
the discussion and reply of the Minister, and pass the Bill today itself.
Therefore, | request all the hon. Members, who are going to speak, to
make precise observations on the specific provisions of the Bill. Dr.
A. R. Kidwai.

DR. A.R. KIDWAI (Delhi): Mr. Vice-Chairman, Sir, thank you
very much for giving me this opportunity to speak on the Protection of
Plant Varieties and Farmers' Rights Bill, 2001. May | say that there is a
general feeling in the country that the farmers' interests have not been
well served while dealing with international agreements? In 1974,
when the Uruguay Conference was held, agriculture was brought
under the sphere or ambit of it. Without consulting the farmers, without
consulting the States, the subject of agriculture has been brought
under it. That is not all. When the TRIPs Agreement took place,
agriculture was brought under the Intellectual Property Rights Act.
Thu”throughout the series of agreements, the farmers have not been
cormilted, the States, who should have been consulted in the matter of
agriculture, have not been consulted. The Centre has entered into
agreements at the TRIPs, at Uruguay and others place, without
consultations and taking into account the views of the farmers, whose
interests have been sacrificed, as you see in the present case. But
take, for example, the case of Europe. In all the agreements, the
European countries have protected their farmers' interests. But in the
case of Indian farmers, the benefit of protection is restricted to only 10
per cent of production. As far as European countries are concerned,
they get full protection and even if they do not sow their land and the
land is fallow, they get full compensation. There can be no comparison
of the subsidy and support that the European farmers get, which are
denied to the Indian farmers under the GATT. Similarly, in the USA,
the farmers get the social security benefits and, in fact, they provided
under their law that the US law will prevail over the international
agreements, as far as the farmers' interests are concerned. But in
India, which is a country of poor, small and marginal farmers, we have
not taken any such steps or measures to protect their
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interests. This Protection of Plant Varieties and Farmers' Rights Bill is
something which has to be considered seriously. | am happy that the
Minister of Agriculture is himself a leader, of farmers. He will give due
attention to what is happening and see how we can remedy and
correct the situation.

There is a union for protection of plant varieties. Some
multinational companies thought that the farming community has not
been well-exploited so far, except in the case of fertilizers, and that
seed was an area where they could further exploit them, not only for
one year or two years but also for a long time to come.

Therefore, they formed a union for protection of plant varieties,
which is called UPOV. But the Indian Government has not agreed with
the policy of UPOV. The multinational companies interested in the
patenting of seed varieties formed a union and invited India to become
a member of this union. But India has not so far become a member of
this union. A considered decision was taken that since this organisation
was against the interest of the farmers, we would not join it. We have
not yet joined them. But | do not know as to when a scheme for
protection of plant varieties was presented by them and we accepted
that scheme without taking into consideration the interests of the
farmers. Actually, they want seed varieties to be patented for 15 to 18
years. Thebre, for one generation, you cannot make any improvement
or developments the seed varieties which have already been patented
by the multinational companies. 15 to 18 years is a very long period.
Some of us who were Members of the Joint Select Committee had
protested against it. We have also incorporated a note of dissent on
this in the report of the Joint Select Committee so that when the Bill is
brought before the House, the merits and demerits of the Bill are
considered seriously.

The handing over of patent rights f£r any variety for 15 to 18
years to a multinational company will do serious/ damage to the
interests of the Indian farmers. We cannot improve these varieties. We
have also agreed that infringement of a patent right is a civil action for
which we can claim compensation. We are also providing machinery
for the prosecution of a farmer who infringes upon the patent right. He
will have to pay heavy damages up to Rs. 10 lakhs and would be put in
jail. It is a criminal action. Nowhere in the world, for infringement of a
patent right, which is a civil
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action, except for monitory compensation, any penalty is imposed. In
India, we have not yet put up a separate authority for an industrial
patent. But to protect the interests of multinationals in the seed trade,
we have recommended in this Bill that an authority would be set up to
enforce these measures and there is a provision of not only for
monetary compensation but also for imprisonment for three years. Sir,
he is a small farmer having a few acres of land. If he infringes upon a
patent right, he will be put in jail for three years. His entire family would
suffer. Why were these people so enthusiastic in providing this kind of
protection to the breeders? Who are the breeders? These
multinational companies are not the breeder of seeds. When did they
become breeders? What they do is, they buy the seed varieties
developed by others and make it their monopoly for a long period of
time just to exploit the farmers. The seed breeder is a farmer. The
seed breeders are research institutions like agricultural universities like
the National Bureau of Genetic Research or the ICAR or the other
research institutions in India and outside. These are the breeders, but
they don't figure anywhere in this Bill. Now, the multinationals are
calling themselves the breeders. By what stretch of imagination can
these self-titled breeders, the multinationals, be called the breeders?
And you are helping them to get into this business! In this Bill, you
have defined the multinationals as the breeders of seeds entitled to
long-term patent rights, which means, India cannot develop its own
resources. | would like to draw the attention of this House that India is
one of the richest countries in the world in biodiversity, in plant genetic
resources. There is no other country which can maich India's
resources. In the beginning, we were persuaded to set up a Plant
Genetic Resource Centre, and we did that. We are proud that today
ours is one of the richest centres in the world in the field of Plant
Genetic Resource. And, we had donated all our varieties to the United
States and to other developed countries in the name of research and
for the sake of development of plant varieties. Now, they want to
patent these germ plasms, which they have taken from us, and they
want to sell them back to India. First of all, it was wrong on the part of
India to have donated its germ plasms. We should have made it a
condition that if it was used for commercial purposes, then, India would
have the right to take royalty on this. This condition was not made. In
our enthusiasm to donate to the world, we did not protect our interests.
We handed over all the materials that we had collected. Now they are
coming up with patent on basmati, haldi, amla and jeera. There are
hundreds of other Indian germ plants which would be patented by
them. And, now, we are in a hurry to give them the
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patent rights as soon as possible. Why is this hurry? The WTO has
agreed that the developing countries can take time; originally it was
2000 A.D. but this has been extended up to 2005. Then, why are we
in such a hurry that by postponing all other Bills, we have brought in
this Bill? Is it to ensure that the multinationals immediately get the
patent right for the exploitation of Indian agricultural resources? The
other developing countries of the world, namely, Indonesia, Malaysia,
Holland and the ASEAN countries are waiting for our move because
they consider India as their leader. We are setting a bad example by
hurrying up and passing this Bill, which is totally against the interests
of the developing countries, and we are handing over our genetic
resources and their utilisation to the multinationals. To sum up, this is
the story.

Sir, if you see the provisions of clause 30 of the Bill, it says
that no country, no researcher, has the right to use the parent material
without the permission of the patentee country, and this they have
taken from us. Now, they say, we cannot use the parent material for
our own research work. What kind of a Bill is it? Mr. Minister, every
provision of this Bill requires a serious discussion and in depth study
not only by the experts, but also by the farmers because it is their fate.
It is the farmers who have developed various varieties. If you go to any
part of the country, the farmers have their own peculiar genetic
material available, whether it is wheat, rice, oil or anything, a rich
collection of plant material and genetic material. Today, the wheat that
we are using in this country is not the original Mexican wheat. It is the
Mexican wheat that India has improved from its own resources and
that is now the best quality of wheat all over the world. Why are they
after Basmati? Basmati is an Indian product which our farmers, over
generations and over years and years, have protected and developed.
If we call these multinationals as breeders and give them patent rights
so as to exploit us, there cannot be a greater mistake. It is our
research institutions, the Agriculture Universities, ICAR, National
Bureau of Plant Genetic Material, which are doing active research work
and producing these varieties. And our method is not confined only to
research institutions. The ICAR has the National Coordinated
Research and Development Programme. Any variety developed in any
university or anywhere else is sent to the national centres at
Kanyakumari, Kerala, Gujarat and other centres for trials and after
these varieties are found to be useful in all parts of the country and
after these go through the farm trials, then only we accept them. That
is how we have developed the "Sharbati' variety of wheat and basmati.
Here, a farmer is an
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equal partner in testing, in developing, in field trials of varieties
developed by research institutions on the basis of traditional varieties
which have been, for thousands of years, maintained by our farmers.
Are you going to hand over so easily their hard work, their preserved
traditional genetic resources, to the multinationals, the way we are
proposing to do through this Bill? All the scientists whom we have met
and with whom we have discussed it, are of the view that we are
selling our farmers, our rich traditional genetic resources to the
multinationals for nothing, and to the detriment of our farmers. Once
they have taken it, we cannot use it without their permission, as per
section 30 of this Bill whereby no parent material can be used for
research purposes without their permission. What is happening in the
country? We cannot be silent withesses to what is happening, the way
our national wealth and natural resources, with which we have been
endowed with and on which we have been living and on which a large
population of our farmers has been living, is being sold in this way. The
criminal and civil provisions, the setting up of an authority to help
promote their interests, are all detrimental to our farmers' interests. For
any discovery, nobody has been given the right for patent for fifteen or
eighteen years. All these things require a serious review and
consideration. Then, what is the hurry? This decision to accept the
model of the union of the multinationals is against the decisions of the
Ministry -- to accept patent rights. Patent means that you have given
up the entire right, even of the patent material. The WTO has
suggested that you can also protect breeders' rights by giving them
trade marks. By sui generis, by making laws so that they can sell their
products as monopoly products. But you don't have the right for
eternity on the material developed by us. Why can't we accept this
model, namely, sui generis"? Therefore, when our agricultural
scientists and the Centre for Development of Agriculture and
Environment saw that the Ministry has adopted a model against their
own decision, they prepared another model of agreement to protect
breeders' right. We agree that we must protect the breeders' right. Two
organisations, one the Gene Campaign, and the other, the Centre for
Development of Environment and Agriculture, came together, held a
convention; after that convention, they developed a model called
COFAPB, Convention of Farmers and Plant Breeders. This, is an ideal
model which suits this country. This Committee did not take into
consideration the COFAPB model. | want to know why this model was
not considered. It has been produced by Indian farmers and breeders
and it is an ideal model which suits the role of scientists and farmers
together in developing new varieties which protects India's interests. |
would like the hon. Minister to tell
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us why COFAPB model was not given due consideration, the merits of
COFAPB model and its suitability for Indian conditions. These are
some of the serious considerations. | know these are scientific subjects
in which, first the scientists should be involved. Let them meet -- as in
this case, the Gene Campaign and the Centre for Environment and
Agriculture, when they felt disappointed with this kind of activity,
they called a convention, developed a model which served their
requirement, and that requires, at least, some consideration.

Sir, | have one last point. What is the hurry in passing this Bill;
when we can wait up to 2005? Another five years are there.

SHRI SURESH A, KESWANI (Maharashtra): This Bill is being
examined by the Joint Select Committee on Patents.

DR. A.R. KIDWAI: At the Seattle Conference of WTO. all the
developing countries of Asia and Africa came together; when they
realized that on WTO and TRIPS, they were being exploited, they
came together and placed certain demands at the Seattle Conference.
They made certain recommendations. They said, "Unless these
demands are met, we are not going to consider." That is why the
Seattle Conference adjourned. Now, recently, in Delhi, there was a
meeting to convene another meeting of the Conference, where India
came out and said there was no need for convening another meeting
of the WTO, unless our demands were fully met. This was only about
two weeks back. Then, what is the hurry? Because the provisions of
TRIPS and WTO, under which this is being done will be governed by
the final decision on the basic issues which have been there before the
WTO. It should be postponed. It should not be held, unless the issues
which were before the Seattle Conference are discussed and finally
settled. Mr. Minister, this is my request to you because you are a
farmer; you are a leader of the farmers. Therefore, you have an
independent look at this issue, from the point of view of the farmers. |
would suggest, for the present, after discussion, this Bill should be
postponed. No final voting should he held on this because we need
time to examine this. This is not a matter of urgency for the whole
nation. Therefore, it should be postponed, and no decision should be
taken, unless the Minister has some time to consult and satisfy the
farmers, the scientists and others on this subject. Thank you very
much.
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St HeTer Seh (FeT USR): AT SUGHIEIE Sil, BHRT 97 A U did 9 By
T <27 ]ET © 3R 37T 4} ST & P T AR SUT 8 $ g9 AR B 70
SITTETe ST AT A1 PP & AT HIY U= (1R 81 $ATT B 3171 1 3R] Srelerawe &1 9o
JMYR 21 39 e F 8 &4 BT B AR THRA1el B IG1 81 SR <9 3 Ugl fohdr
T HY & ATl H AR 3T HRaAT AT T8 W ST TIR BRAT AT S ST & Fil
o1 31Tet a¥ & foIg YRIT @dn o iR =1 & &1 A1 SoxaHe U U IS &
i 1 M T SUA BRIAT BT AT T G 37U g99+ & FHI 4 I8 <1 © % g8
5T o fHar AR fHar o Jam 3R €918 & YR W a7 #va 91 39 7 o 9-
FHEd I b A ST o STIRM, ST werel T STt o Harar i1 g9 ) argd § G471 I8
TRURT 50-60 Y U TP <2 H & B

TR I | Y BT ST BIs 3 ol o, T ard E 1 9gd R 9wy
I BT 2 T 3fer # Soorw fedr ® 5 gR == gy S Ssivelt # =9 9,
et IR R < 2, g8t W I PN gHEE BT FW B A AR fFAE ITF
AT BT TH o & oy ST 33T H ST Hvdl | IRYR Bt HofT o 981 9fig &
o5 gRgRM™ Sféror AT # Y SR g8 ) I <@ o T 99§ T €, Y axen
&I S & 1 781+ SR 9RA A dioT HETg iR 12-15 I8f TP 81 I[8HR ITD] HiY
R Ryra| Tl Ui 89IR 8T HfY Bl RuRT 8] B

a1 H gRec 3y, 3R Ul IR Sl gRac 3T 98 VT AT b AR &
HIYT 9¢ ST BRI Uh AR <27 AU H UGN o fFidbe 371 MY MR 1511 &1 Y e
YT B S BHRI ST 31 WY &, A9 B STl et € 3R 39 UPR b Sl A
i ATE & ST AT H AT HaTT 81 TN offh 39 F9 Al I8 ST U A1
a1 P A THar o ATEg™ A BIT AT AT B4 4T I8 WY g1 o I1oT1311 b A1edd 4 gafl
Y8 IRURT 579 ek 8! I IGH W SHD] PV 81 g3l AN I8 & PV 310 dIof faeei A
el Y 3R ISP 918 d IS AR 8T FHICIIRI 81 Y1 84 1 dioll Bl R 4 faaiad
PRAT IS AR I de] IR BAR] P B1H BRI 8|

IYFHTEIE Heled, R U VAT SR 4T 3711 519 $9 |G| B B o1
FAATRID TGHY ARF AT | AT AR MMIR IR 57 GG Th <20 | TN 2 o S
I 31X 37 3 & S9! ST W == ol T T yonfort S/ S @l | a1
T8l Ioerg Al fha 127 2 T U IR |RTer 1961 H g3l fOT IRIY 3iR 3FRiaT &
|l 73 T3 <3 AT Y SR I Al 7 et 3 59 IR TS ¥ f9aR faham S
Uce 31 o a1 iR S ol I8t Seeikd e 1 © o 599 918 Uas Wil 39 9 oru
Feqr ff TR 3R 9% AT HH FReNl 21 IR 9 qrag(s H AR <% H 9gd aul ab
SHPT Bls YHT 18] gl gd # SRRl & 311 & arase 89 HfY &l Sl 995 duar o,
IE Hac < A B e, T G P < P I &1 TAR | DR &b HATell &b fory JRI9 &
ST TR & | EHR &1 &1 Heliel Ue b [Ty IRIY B ORI a1 Hall &ff| 89R
&l & AR TSI AT 4 7 99 a3 DI of PRb IRIT S <2 H S & AR g8 S
QT IR IR
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PR U1 IH FHI DI 3 JTAYT 3T B A? Gl U1 Te1 I FHY DI AT MSATIR
o1, F Ul U &1 IoTTied S @l RTR7 HUs &1 991 g1l o1 U ST § 4
el ST DR o1? Ieeiw © b Ueh IR 2MEST8] dldd fhed b aTex 90 gU ¥ 1 I
ITT 3R W AT TS| 81 T3 | S < PR AMESA8] 1 Hel [P JHP] $9 A8 HH HUS Us
PRE 18R Tl AT A1 o7 f5raH o1 R fa=g Ta1 811 79 IS4 s ! 7 IR faam o1
o STETSIT, 391 9 WX S IR A1 $US &1 379 SHD I1agja -1 XK o 387 8 A
Y8 PR AT T8I B, ATTD BRI P 51 I8 BAR 2 B Alg 21| I8 BAR < BT el
PIeTe AT S ATS 9 T 1 g9 T 4T IRTER BHR S b 3faR PHTIH 8T I8l H 8AR <
P Ta S fHAMI I, TR H FOIGR a1 PR 3 Q2T H of SR 171 S99 4 3T
IRAR 31T Al 9199 i HR T8I Y & 3R I G861 ST HR 997 T &1 FAN I8 IR DT DI
HAFA I dTel PRIRI b IS Hedl 7T MY, A {6 ITd! 98 Hell 81 FH &
Y, 7 el b 7Y AIRT YR1Y ARAT BRAT 27| I8 RATY T4 <3 4 I g ol fbaar
P A 3T IR ST g3 faSR 6 S % guR S e 9 9 v Q| B
HfSATs # 31yl fra a1 ufigper TR #, FoIgR) 3§ Well d ol g w9
AT 519 g8 T & WAl 319 |1 BT Il 819 oM 81 1T arell $Ral o fop Wt 4
379 a8 el el ¥ S % ugel garm wch ol Wit A1 319 =1 @7 WiaT 81 Bt o B
I PR & A ISP AP AT FHI el 831 39 UBR B AT 89N <20
H I g% oY1 59 uRFRART & 18 39N <91 9 fhr & SN ) e 3MTs | 37ToTal & gl
W BN & e d9ed e F oy, $ & faem ) fawn 4 $8 de9 I3 &R
AT P I1€ A1 TSI TS T I I HEH IS| 31 FATY G 511 P B ARPR 7 a5
, TR TRHRI A 18 | 3 ThR & T §UI 370 rgwdt Sy fae=i 74 iy @t
T GURA B a2 9 12 g 6 | 39 99 &1 aRomH I gan & 59 oafd d <t
TR BS © SHB! HAINSTd 8l BT Sl Aehell 31 T ST B Bl et l &1 g9F
e I 3Fafy # Sl AT gan 2, I8 HaIySe fAh™ €1 Bel o1 [l 21 3fTet fRaf
Iz ¢ & g ame 8 g S 81 s 81 f ol Isf Seora ot fhar
R IR U BT U T 22 A BT TSI AT FT FHIT T8 81 I8 BT
=T # e 21 1947 9 89 SUS GERI &9 gY B 1995 H EAT IW T W ERIER
U &1 3T AT oFR &9 9 91 WX & f&ra1 dxd 3241 3R SURI qarer T8 ol al i
A § o HfSTat AT g drell el €, dfcp SR oSl 3R 98+ arefl €
He) TS HUTIT FAR T8T Y GIoT orehe T AT T R & Harel 89R A E,
AP T4 S BT SN I 8 [FbTeri] 79 I 89 99 b AT 419 BT DIy GORT
SUR BHAR M el 8| ITAHTEIE S, AT 89 Sde < 31 I a8 e 31 [ ol
Sy, T .31 S oy R 89 S | 99 §U B, ol B9 M I8 JAUSR 37a9 §
{3 B ST I 31R AU M B TSI Bl g2 & fIY T T SR B Thdl ©
3R e ol 89 <2 o A s9ey. 1 .31, A Widhd H_1 qahd &, BRI

IqquTedel YeIgy, 59 foem § WeR Tud W&l € 3R 3ol W WReR g 2l
31l Seerg T 1T b o ARTell A Saey.<1.311. B a1l 1 89 1 81 71 3R
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I 3l A1 2 | I8 AT9eTD e b BH Sdeg 1.3, H SV 3R 81 Bl & d1d WIBR
PP MY | ST 91 AR <9 & IV fRaax sRM, ST 919 39T 97T & fore feqex s,
T I8 91 JT | SHP IR PIs 91d Wb T8l Bl

IuaHTEe HEIGY, § AT B w3 Sff o1 T=i g8 W dEer g 5 gw
Ugd 9gd o Y § gafery s Vit Ry i 71 g9 ura R 7 &9 &R oW o |
AR ST 980 TG © 3R GITaT & AT 951 To gAY FFIST TR 200-300 8T & oY
&1 81 TS W1 S P TN 81 32 &, <IfebT 89 Bl 31 Hiell AR ey i 781 81 =nfey
5 98 TR §H ST BT YA BN 3R §F S & B H M SMY1 3l TP TR U9 59
Fdg H PIE I ATHR 781 A1 31T 39 [ITIP B TR EF & 918 89 Bl 6l PR
e atet €, 98 firelll SR BART I8 YA 811 =@1fe % &9 oo Qw1 &l Py el
FHST B! FAM & 1Y, el & FHIGT Bl g9 $ folg, STST il & F¥Ia1 Bl g9 &
foTQ, geii 1 TFIST BT T9 P folg T IR Fb |

IYAHTEI HEIG, $9 < H 3 Iu! Ugal A U Ulel o1 g1 GguanT fa
ST RET o T & @l Afdhd I8 MY €1 89N Sgd BT 91 gR1 g1 B AT faeeii §
o Y | 37T I &b AR TR TaTgd] g1 32 8 AR S $T YT HRIGR 99 I8 &1 $Afe1g
TSI SMILISHAT 4 a1 Bl 2 b I8 <1 Sl 89N U 37} ol IRMArd 2, 99 ol wguai
P I GHIGT BT G $U F S8 S A 9, 81 b ART b A1egq H 370 <% &
fed 5 BR AP AR, 11 W a1 H I8+ dTel IR & T 3] IR SaT
q v STl 4T, T IS g2 gE R N &, I IR TR I & ForeT 9 99 98 I S B
S & 1 91 et & eRIR # 91d 2 3R 99 W A 98 81 © Al Sfel gl o &1 g g8
T 81 I 81 I8 A Heg Ye®l & TS f7el # U fiRal | <= 81 A1 39 Sfel giedl
BT GRE P AT B 81, IE HSdYU! & | STGHTEIE i1, 37T Yo IUHRV 89N T 8,
T P & 17 & Al S PT SYINT SHART ST P (& H BIFT <MY 37T 89N T8T
s g&ll A TATY <1 © — 7S] | <41 a1 8, 9l & TaTy T &, 19 & Targ G &
safory 31 gafi & wRervr ) e ¥ yar g ARyl

IYTEIE SfT, S b #7 HeT 89R I8f ST Al 9gd gu 81 P & & |
Igd wIRr g8 7, g 7o S g ft s w6 Forer AomTar @ g9 fen # & g
1Y AT, I8 TE1 3T 21 & Tt et NIt IR IR ol 2, <Afht 31 &t o i &
ST T TET Ugd UTdT &, S Bl oATH 7 A1 ST1a & 2 # 3R 781 <91 o f&a # &1 urefn 21
g9fery 39 foom % vy 811 iR ofR & Bl g A Xew 1 g b oy adte o '|
3fl T B9 Y &, S TBR F AT BIg §H o7 7 0h| T TP | gedl iR T &1
UCT BRI BT TART AT T o1, IH UDHR BT AT TITH TR Q¥ b AN 7 PR Hb |
e S AT T & < BHRT <27 21 ol iR 318 98 A& 1T ok W1 o, o R oR o
T ST P R R o, ifhT S BT 19 AR <9 BT 8 e Al 86 5 99 o1
AT B B SMTIDBT 81 T8 BT DI 31T SHD] SMILIDHT B

H30 oft, § Q1 /7 § o I fAeae H1e! ggel 311 ST Anfey o1 Fiifs
271




RAJYA SABHA [28 August, 2001]
9 919 H T 81 89P] IoT! IS 8, TRg Sl a¥1 8% & IS9P 4l PV BRY & AR I7 BRI &

Soold B ATILIHAT T8l 8, T AT A& ITD] S 8| SAfey § w1 arear g & I8 aga
3BT 4L 39 ATY € 3R 9 (A8 b M b d1a 3T DI Il STl 3AT. P FHSI Pl AP
SHE 4 8, 9 FTad o9 3 gR 8l

1 <1 8 o 5 TRl o f&al ol YRT ARETV1 S BT YA 5T TRT &1 U8 ST 9”3l
T BT RET © [ Sy 1 3l & WSk b RV [qeell Aol T2t Hraf-ai I8 d1s1 oiehr MmiAfl, &%
AT d IS <Y, A7 ST FABR AT, YR G151 BIH Te1 AT 3R §HD PSRN {BAT qaig 8l
ST, <Afh QT 181 © dfod g+ BT o g R&TT 1 HTaeT (T 11 81 fhar &l o1 it !
QR T BT ISR 21 fHA U dIST Bl SUINT H ol Fhll &, [HaTT U ISl Bl GNPl §
HHdl 2, [Ham 1o 4151 31 TSIl &l 99 Favdl &, fHaM 379+ 151 B qIoIR H 1 99 Tl 7, I
BIg BHIATS ol BT 3R SATY T ATHT A1 31F 1 81 TS & I 39 [Hami &1 foq dag el
EREISIE]

T 3R g I W wraeT faa e 2 o S oft i1 dag 2, fieas gnm, Sue! vat
AT H 5T @1 8RN Hif 31 IR A Al 31gwd 1Y § {6 B IR 9gd el o< &1 9 fird
ST B, A6 18 IHT Hagd F' a1 2 P g gaRT IS w9 B T 8, TR U e 2
gfeTy FHSiaT R FHY 39 919 GBI ¥ S H @1 S ARy i gHRT S 3o faene €
W 7T AT TSN H , NS 3T AT YR 37T TR el &l GGl 2 3R 37 ugfrdi &f
€T # TR et fra 1 BT el 81 a1 d1e1 G 78, $HP! @1 Wl IRBR $ ST
BT ARG 59 3R ) &1 faeTn =rean § b I8 Y <=1 1 © o 89N Sl ey Wk €, 98
S IS 9911 €, s IR a8 WY Sed Oral Bl 8l s8Il {1 Hed g H < 2 P AR U B SR
1 faer e &, S99 Ua a1et Tt it e foman § v el # wrar o | #9 3wt f 9 s s
B 21, IHHT AGRor € T 1w o wrafral @ it U R el &< 81 g9a FHels &
1 7 RIGTRICT BT g G B Fawel w1 A1fey| Tafy F& B HTaem Tga | 9 §Y & afde
9 qravie A fEa B W g1 usdl 8, auf 9% gaed ged I8d T, IS 918 W S 5D
B g3 B, SAa! St Yt firerm a1 e, saal 1S giifFaddr 7€ 81 gafere g e F of gaean
HOT &1 TS , 397 =0 H 89! U HRA1 TS|

& IR S AABRN g7 1 &7 8, H a1 ISP Iferd A1 g Hifep 371 vt gemrasy
T P B B Tl 319 I ARAHRT H eI ff 7 71U 2, <ifth=1 1fSramRat & wrer |rer famt
% e, STeonfar & 3R Afgerel & ufafaey ff <@ v € &R I8 v v an § 16 it ot a1
IR I 81 WY 3R S a9t & Tl & e 9 S9! wfaffeeg wd S9a! 919 Bl a8 uR 7@
Aqb|

H AR #3201 ST BT Qe a1 AR BT A18dT § b A9+ 6= &l 3 AR a1 fay € o
TE Y 9197 & Al § Ga S 81 91Y, 99 WX fdll THR Bl

272



[28 August,2001 ] RAJYA SABHA

e Tl BT AfthT KT R A 7 &t B3T3t 8AR <97 § U7 81 &1 &, SHD! &+ |
@ gY &4 S urd atel 3re diSll & ST Bl {2 7 iR 31fere JEwiR R v
BT BT, 3AAY AMATID BT b S ATavailiep efie & sy ot €, 9 o) amd, 7 )
3T BTH BN Afb1 31 3resT I 8NN 6 &9 fhami &l 3R feamt § ot Has
fram €, fval vliideaax 8, TH.UELH Ghidedr &, SHa! 89 39 91d & iy
Aicifed &Y 6 I PleTRie IR, W TR AT AT 30 A W 98 W a9
Jiag T BT HTH TIRE BN T 31feres 7121 # i1 TR B b AR fhaml o1 smaggaar
g TR 9157 B BSATS ST T B UTY| AT Ha1 511, H <1 974 3R 68 B 379+ a1d
FATG HHI S 6 H7 $6 Iegall &1 Seoid a1 2, 3aR) |uat o+l W€ © [ afe
IAPT T U W S18 B o1 1Y A1 89 R A Y & & d fga 7 a1 99 Faal &
3R o= &A1 § Wl I 99 G ¢l 39 efe | M &4 39 iR &M <A1 A3 ST I
PR S I U ILIHAT YR BIcHl § b Sad! parf=ad #=d g f[depa ol wR d&
I YT AR TIfF TS fFam BI, A4S aTarit S STHHRT e Sy s 38 914
S AR SUfe 7, 99 SUAfE &1 o ThR HatH axe 9t & f*d § SHer ST
fopam <1 werar g1 59 e & var g1 AR ul

SUFTEE Heled, i H H AT ATeyH F {3 i1 Pl 391 U FJHE G
TR g JE $9P 9T | SHST Ay T8 © cifh AR I8T I ULIHDH I JoITedl a7
TS 2, I8 FfPad U & Sl 3R SURT -l 21 AEIGY, U Tid # U @fth I&r o,
ISP &1 U 1Y MY <, SB[ D] Teb ANT [T AT U A fora o1 o uig STt
gfeat off St g # Y91 Bl € | T8I 9AR o7 {6 R S STl gl b1 AN aAdR
AfEersil I Sd ARG 99 $ U8 IF =1 9 fam Sy a1 aRaR s 81 daar 2
9 YR WR S Afh - T8 AN IAHR B Alenail Bl f&A1 R I qher el I
9 R ¥ ARPR Bl FaT &1 3R T R 4 TSR BT 9ol Fal [HA BrRgfeha
HYT BT U1 & AT 1§77 UT U1 BIRAAT 21 I Bl &b AR 34 Afch b U_I Igd
3R S el b &9 59 (7Y 37 BUY < Bl TIR &, A 84 I8 BRI < al, &4
P MR IR SaTS A AR T 3R 3 YT BRI ol I9 ARh 7 I8 Sa19 17 o
9 1Y 7 937 I8 BRAA A7 A1, S=iH g1 | We o ot & b 7 H g1 9w
3R 7 5 9, ST H P! o1 Tl A8l 3 MR TR I HLY Yl AR Bl
foran| Heg FeeT WRBR A $BT & I8 Al et Bl AT 8| I s ARBR DI foran| Tgi
T IHDT U IMTAT A1 AT A IHD! STATG HoT 7T b A9 ST 5 9 Sfwfergt aaTs 8, 3
I WP IR AT T g9 fASTarsy | A WREHR 4 I8 I W el ganl fb a8
I WP 3R AT A TalTeT Hrarch| 39 @fh 1 &3 T8 S, Jait & fieraw,
ASTATg| IS a1 IHP! Bs STad T8l Fiell | 519 g8 Jaf AT I8 go+ b a1 gon
IBI el [ B9 3P! USTd WSl 2, 981 89 59 IR YA HR dTel &, STd 38H AHeAdl
Aret STQh A &9 S9! qaT MR SR & BRIATS! B fheg 918 4 TS dd 54 DI
BENIEISERESEIR]

273



RAJYA SABHA [28 August, 2001]

6.00 P.M

HEIed, H AT SII Pl J§ T8RN ST YT I8 § & A= § 59 YR B
HIad 7 MY 39 YR F Sl AM &, T 89 0+ I 3T I 3R 5 garsdl &
S 3 TIPS AGUANT BR Al ©, S AR 8H &I <1 AMMSY| TS B YT ST
gig BT TP g [T 21 T FHY R PIs 89 39 THR Bl STBRI <l 8 Al SHDBT

AQUATT PXAT ZIII(E4Q|

431 SHIE 8 b 39 B & & O & 18 IP! Ol AR el §, I
SYANT $<I §U d W AT BT BT B I H TRHR F e H1 aredm § &
I 9 91 DI 3R Y &1 <A1 AMRY b SR Dl AT TANT A AT & Al 98 I IR
R HRPb STl DI AT I B (G H TART X 7 Teal & A H 39
38 BT FHLT BRAT § SR AT FAT SN Bl 39 9 BT IR A F oY BIED
IUTS <1 g1 IaTS|

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): Sir, | have
to make a submission. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): First, let me
hear the Minister.

SHRI O. RAJAGOPAL: Sir, | have to make a small
submission. Today, the Minister of Health has given notice for making
a statement regarding the AIIMS hospital strike. | request that he may
be permitted to make a statement today. We will have a small break;
and then we can continue this discussion.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) : Let me take
the sense of the House.

DR. BIPLAB DASGUPTA (West Bengal) : Sir, it is all right. Let
the Minister make the statement. We are agreeing to listen to the
Minister fully. But the point is, whether we can continue this discussion
which is going on Plant Varieties Bill in this situation or not. There is a
feeling that we should take it up tomorrow, and some other things can
be discussed today. | think, we can postpone it for tomorrow. It cannot
be discussed in this House in this situation.

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, this is an
exceptional Bill. Let us not confuse it with the other things. Once we
give in for a hurried passage to this Bill, we shall be committing a
blunder to ourselves and we shall be betraying the confidence of the
vast majority of

274



[28 August, 2001] RAJYA SABHA

the population of this country. So, my submission to you is, kindly do
not give way to this Bill in such a House.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr.
Bhattacharya, the difficulty is, when the discussion on the Bill was
started, | had made a statement from the Chair that we have to
conclude the discussion today. The House agreed to that. But,
subsequently, if the Members feel like this, then | would ask the
opinion of the Government, because we have taken the sense of the
House already. | mean to say, in this case, we have to take the sense
of the House again. But let me hear the Minister also.
interruptions)...

SHRI MANOJ BHATTACHARYA: But, Sir, after hearing Dr.
Kidwai and Shri Joshi," the situation has changed. They pointed out
how a serious situation is going to be precipitated following the
passage of this Bill. After we have heard them, we have understood
this thing. ...(Interruptions)...So, Sir, it is my submission.
...(Interruptions)...

SHRI O. RAJAGOPAL : Sir, the hon. Minister wants to say
something. ...(Interruptions)...

SHRI SURESH A. KESWANI (Maharashtra) : Sir, | would like
to make a small observation. This House must know that this very
issue is pending before the Joint Committee on Patents.. Sir, recently,
| was invited to the United States by the Congressman Mr. Denis
Kushnich who was introducing a Food Security Bill in the US
Congress. He had invited me to listen to the views of the Committee
as to how do we react to the fact that genetic modification is taking
place and the plant varieties and seeds are being affected in a
manner, which are having devastating affects on agriculture, land, soll
quality and on a number of other areas. This is a matter which is of
very serious consequence in all developing countries. Some multi-
nationals, who are -- | do not want to name them. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr.
Keswani, | think you are going into the substance of the Bill, which at
this instance you cannot do.

SHRI SURESH A. KESWANI: What | want to say, Mr. Vice-

Chairman, Sir, is that our Dr. Vandana Siva is going round the United
States on this very issue.
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr.
Keswani, | would like to point out that what you are making are
substantial points which you cannot make under the Rules of Business
at this point of time. When you speak on the Bill, you can make all
those points. But what | am saying is ...(Interruptions)... | am on
procedure. | am on procedure. We have already taken the sense of the
House. Then, subsequently, some hon. Members have a feeling that it
is not to be concluded today. | do not know what could be done. As
Mr. Bhaltacharya ...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka) : Sir, you have already
taken the sense of the House. It cannot go on changing every time.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): That is why
| am just taking the opinion of the Government.

SHRI K. RAHMAN KHAN: That is correct.

SHRI SURESH A. KESWANI: Sir, all we want is that let us
have this debate tomorrow. That is all.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): But the
point that you are making does not make out that point.

SHRI O. RAJAGOPAL : Sir, the hon. Minister wants to make a
submission regarding this particular Bill.

THE MINISTER OF AGRICULTURE (SHRI AJIT SINGH) : Sir,
a point has been made that we need to discuss it more; that we need
more time; that Members are not here. Sir, this Bill was first introduced
last week. But some Members came and said, 'there are not enough
Members today; let us postpone it till the next week.'

So, it was postponed to today. Now, again the same point is
being made that Members are not there. What guarantee is there that
Members would be there tomorrow or day after? This is the first thing.
Enough time has been given if people were interested, if people
wanted to speak on it,

Secondly, this Bill was introduced in 1999. A Joint
Parliamentary Committee was constituted, which took about 8 months
to visit about 15 States. 132 memoranda were submitted to it. If any
hon. Member or any organisation wanted to submit a memorandum on
this Bill, they had all the time. This Bill incorporates, in fact, | will say
most of the suggestions made by the JPC. So, | don't understand this
attempt being made now not to pass the Bill. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr.
Minister, you are complicating the matters. ...(Interruptions)... | think,
some simple points have been made by the Members. There is no
reason to get worked upon that. ...(Interruptions)... | think, we are not
allowing a debate on this. ...(Interruptions)... We are not going to have
a debate on this. The Minister has very clearly pointed out the reason
why we are discussing the Bill today. Now, on that, | want a substantial
procedural reason to postpone this Bill. On the content of the Bill and
otherwise, we cannot postpone. If you have any procedural point as to
why we should postpone, we can postpone it. But | think the Minister's
remark that somebody is attempting not to pass the Bill was over-
stepping. It will only complicate the matters. ...Interruptions)...

SHRI SURESH A.. KESWANI: Mr. Vice-Chairman, Sir, in spite
of the fact that the Joint Parliamentary Committee has considered this,
in spite of some objections which were placed -- a dissent note which
was there; | am not referring to that -- | am only referring to this very
limited point that in the wisdom of this House, it was decided to give
over this matter once again to the Joint Committee on Patents. This
issue is before us. We are also debating it. The Joint Committee on
Patents is considering this very issue.

1. AR =5 IHI (TSR ¥R, TEH I & HH B |...(IH)...
SyaTeger (37 Seircad 99): ;M g F 7 aifery |

SHRI O. RAJAGOPAL : No. We will continue with this Bill.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Please,
please, please, let him complete. Then, | will allow Mr.Sharma.

SHRI SURESH A. KESWANI: Mr. T.N. Chaturvedi is the
Chairman of the Committee. We have recorded evidences from a
number of witnesses on this very issue. That Committee is yet to
submit its report. | would urge the Government to wait for that
Committee's report before we pass this Bill in a hurry because we are
dealing with the issues which can affect the lives of millions of farmers
of this country. This is my submission.
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SHRI LALITBHAI MEHTA (Gujarat) : Mr. Vice-Chairman, |
was also a Member of that Committee. The very point that Mr.
Keswani is making was discussed thoroughly. The Committee was of
the opinion that we need not wait for the decision that is going to be
taken by the Joint Committee on Patents. The Lok Sabha had already
passed this Bill. This Bill has come to us for passing. So, we should
take it up today itself. ...(Interruptions)...

SHRI SURESH A. KESWANI: | would like to say only one thing.
...(Interruptions)... The Joint Committee on Patents was constituted
after the Lok Sabha had passed the Bill. Rajya Sabha did not pass it.
That is how we had to set up the Joint Committee on Patents. This
Joint Committee is examining this very issue. It is affecting the lives of
millions of farmers. | think, the wisdom demands that we wait for their
report. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): There is no
point in repeating it. If you have any new point to make, | will allow
you.

SHRI N.R. DASARI (Andhra Pradesh) : Mr. Vice-Chairman,
Sir, the Joint Parliamentary Committee has elaborately discussed it. Its
report, including dissenting notes have been circulated among the
Members. | am also one of the dissenters. | want to make it clear that
there is no need to refer the Bill once again to the Joint Parliamentary
Committee. We should clinch the issue either this way or that way. We
have already taken a long time in passing this Bill. If necessary, if the
Minister feels and if you permit him, we can continue the discussion on
this Bill tomorrow. But there is no question of postponing it further.
There is no question of referring it back to the Joint Parliamentary
Committee.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): There is no
scope of referring that to the Parliamentary Committee. But, what we
are discussing here is ...(Interruptions)...

DR. BIPLAB DASGUPTA: Sir, | want to raise a procedural
point. Now, there are three Committees on patents. This may not be
known to many Members in the House. There are three Committees
on patents. The Bill which we are discussing now is the Plant Varieties
Bill. There is also a Committee on Patents as such. The Chairman of
that Committee is Mr. Chaturvedi. The third Committee is on the Bio-
diversity Bill which is being discussed by the Standing Committee on
Science and Technology. The
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Committee considering the Bio-diversity Bill will Take one year to
complete the work. The work of the Joint Committee on Patents will
take time till the end of the year, that is 3-4 months. Then there is the
report of this Committee. These three Committees have overlapping
jurisdictions. They all talk about the authority, they all talk about the
benefit sharing. There are many things which are common among the
three. Differences have to be ironed out. Now, we pass this Bill today.
Tomorrow, the Bill on patents will be passed. The day-after-tomorrow,
the third Bill will be passed. If there is a conflict among the three, how
is that conflict going to be resolved? This question has not been
discussed at any level. We have raised this point several times. But it
has not been discussed so far at any level. So, | want this thing to be
discussed. Tomorrow, with more Members present here, there can be
a more meaningful discussion of that.

SHRI B.P. SINGHAL (Uttar Pradesh) : Sir, | do not want to go
into the validity or invalidity of the arguments advanced. But this is no
stage for questioning the passage of this Bill. | think we should get on.
We are wasting time.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): My
considered opinion is this. The point raised by Dr. Biplab Dasgupta is
very relevant. The three Bills are inter-related. But, at the same time,
they are three separate Bills. Now, two Select Committees have not yet
completed their work and their reports could not come before the
House till now. This Committee has completed the work and the report
has come before the House. On the basis of that, the Business
Advisory Committee has discussed and decided that we will have the
discussion, | cannot deny the fact pointed out by the Minister that
actually this was slated for last week and because of the
inconvenience of a number of hon. Members, we got it shifted. Now,
what advantage do we get by again postponing it from today to
tomorrow? What is the advantage? ...(Interruptions)... You have to
explain to me. You have to explain the logic. Already, in the beginning
of the discussion itself, we have taken the sense of the House.
...(Interruptions).,. If you cite the reason why we should postpone it,
then, definitely, | can take the sense of the House. | have no problem.

SHRI PRAMOD MAHAJAN (Maharashtra) : Sir, may | say this?
By postponing this Bill from today to tomorrow, the heavens will not
fall. But, | will tell you what the problem will be. You have asked for a
calling-attention
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discussion tomorrow; you have asked for a short duration discussion
tomorrow. You have to sacrifice something. After all, the number of
hours of the day will be the same. Sir, if you recall, we had decided to
conclude the business yesterday, including the reply. But the reply was
asked to be postponed. And we did it yesterday. Now, today, | do not
say we have 'lost', but we have consumed two hours' time for
yesterday's business. If you do the same thing today, what will
happen? At the end of the Session, the Supplementary Demands on
the Manipur Budget will be passed by the Rajya Sabha almost without
discussion because we will not be left with time. So, my request would
be, we must discuss different things. The Supplementary Demands
should also be discussed by this House. | will not lose anything if the
Supplementary Demands are not discussed here because they will be
automatically passed. But, as a Member of the Rajya Sabha, | would
like the Rajya Sabha to discuss it. We have time only up to Thursday.
We have to discuss this Bill, we have to discuss the Ordinance Bill in
regard to the Indian Council of World Affairs, we have to discuss the
Salaries Bill, we have to discuss the Manipur Budget, we have to
discuss the Supplementary Demands for Grants. ...(Interruption)... We
have one more discussion, discussion asked for tomorrow, on rural
employment and roads. We have to discuss that also.

If you postpone today's discussion, then you are postponing
something of tomorrow's, and, by the end of the day, the casualty will
be the Supplementary Demands for Grants, the Manipur Budget,
which is a financial business, which should not be the casualty; that is
my request.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): And with all
due deference to all the hon. Members in the House, | don't think, so
far as the attendance is concerned, by postponing it there will be a
great increment in the number of the Members.

SHRI PRAMOD MAHAJAN: Sir, | am grateful to the House
that at 6.15 such a large attendance is there. Many Bills were passed
in this House at this time when even 10 per cent of the Members who
are present now, were not present. | am very happy about the number
of Members present now. ...interruptions)...

SHRI A. VIUAYA RAGHAVAN (Kerala) : Sir, our request is to
postpone it today. What is wrong in it?
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) : That is
okay. ...I/nterruptions)...

SHRI RAJU PARMAR (Gujarat) : Sir, we are wasting the time
of the House.

SHRI K. RAHMAN KHAN: Sir, no useful purpose will be
served by postponing it at the cost of other things.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) : | agree. |
think we should have a proper discussion now itself since there is
interest and so many Members are there. Therefore, we should
conclude the discussion today. | just want to have the sense of the
House as to whether the hon. Minister of Health can now make a
statement on the situation in the All India Institute of Medical Sciences,
and you can seek clarifications subsequently.

SHRI RAJU PARMAR: Sir, clarifications can be sought
tomorrow. ...I/nterruptions)...

SHRI MANOJ BHATTACHARYA: Sir, | would like to know
from the hon. Minister, if we do not pass this Bill in this session itself,
what will we lose? Let us understand from the Minister, if it is
postponed to the winter Session for a thorough discussion, what we
will lose.

SHRI PRAMOD MAHAJAN: Sir, this can be asked about any
Bill. We do not lose anything if you want to defer it.

SHRI MANOJ BHATTACHARYA: Mr. Mahajan, let me finish.
...I/nterruptions)... 1 have already stated, Sir; | am submitting before
you ...I/nterruptions)... Mr. Mahajan, let me submit before the Chair;
please don't interfere.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): You are not
being able to give me any concrete procedural logic as to why we
should postpone this; | mean that is what is required.
...l/nterruptions)... At any point of time you can't just get up and say
that you don't want to discuss this! ... I/nterruptions)...

SHRI RAJU PARMAR: Since all the parties in the
Business Advisory Committee have agreed to it, why can't we take it
up today? Inthe Business Advisory Committee it was discussed, and
it was decided there. ...I/nterruptions)...
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) : Because of
that | announced that if you had any objection, at that point of time you
could have pointed out, "No, we are not going to discuss it today." |
think, Mr. Minister, you, please, make the statement, and then we will
carry on with the discussion. .../Interruptions)... That is what | am
suggesting. ...I/nterruptions)... Just a minute. If you want to seek the
clarifications first, | have no problem. But, then, we will have to sit late
in the evening to discuss and conclude this Bill.

SHRI K. RAHMAN KHAN: Sir, clarifications can be sought
tomorrow.... I/nterruptions)...

SHRI PRAMOD MAHAJAN : Sir, if they want to seek
clarifications now, then my Minister will make a statement before the
House rises.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): No, no; you
don't understand this. What we have discussed and decided is that he
can make the statement now and, subsequently, tomorrow or a day
after tomorrow, whenever it is convenient to the House, he can give a

reply.

STATEMENT BY MINISTER

Situation in the All India Institute of Medical Sciences. New Delhi

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR.
C.P. THAKUR): Sir, the health care services in the All India Institute of
Medical Sciences were affected since 22™ August, 2001 due to an
agitation by the Resident Doctors' Association and the Karamchari
Union of the Institute, following an incident in which some employees
of the Union and Resident Doctors were involved. The OPD services
and casualty had been affected during the period between 22™ and 27"
August, 2001. However, the indoor patients were looked after by the
faculty. The Institute had also prepared a contingency plan to ensure
maintenance of essential services and support system for patient care,
and all vital installations were guarded.

A Committee under the Chairmanship of Dr. H.K. Tiwari
inquired into the incident which occurred on the 22™ August, 2001. On
submission of the inquiry report, AlIMS issued suspension orders in
respect of five employees. Also, the services of eight temporary-status
employees were terminated for their misconduct during the period of
agitation.
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